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COUNCIL  OF STATES 
Friday, 23rd May 1952 

The Council met at half past five of | the 
clock, MR. CHAIRMAN in the Chair. 

MEMBER  SWORN 
SHRI J. H.  Subbiah (Hyderabad). 

1 

MESSAGE FROM THE HOUSE OF 
PEOPLE 

(1) SAURASHTRA (ABOLITION OF LOCAL SEA 
CUSTOMS DUTIES AND IMPOSITION OF) PORT 
DEVELOPMENT LEVY REPEALING BILL, 1952. 

(2) THE DISPLACED PERSONS  (CLAIMS) 
AMENDMENT BILL, 1952. 

SECRETARY : Sir, the fojlowing 
message has been received from the House 
of the People signed by the Secretary to the 
House. The message was as follows : 

In accordance with the provisions of rule 
115 of the Rules of Procedure and Conduct 
of Business in the House of the People, I am 
directed to enclose herewith a copy each of 
the following Bills which were passed by the 
House at its sitting held on the 23rd May 
1952, namely :— 

1. The Saurashtra (Abolition of Local 
Sea Customs Duties and Imposition of) Port 
Development   Levy   Repealing Bill,  
1952. 

2. The Displaced Persons 
(Claims)Amend-ment Bill,   1952. 

In pursuance of rule 119 of the Rules of 
Procedure and Conduct of Business in the 
Council of States, I lay on the Table copies 
of these Bills. 

DIWAN CHAMAN LALL (Punjab): May I 
know, Sir, if there is any arrangement 
whereby these Bills can be circulated to hon. 
Members ? 

MR. CHAIRMAN : Each Member will get 
a copy of the Bill this evening. 

PAPERS LAID ON THE TABLE 
THE BUDGET (GENERAL), 1952-53 THE 
LEADER OF THE COUNCIL (SHRI N. 
GOPALASWAMI) : Sir I lay on the Table a 
statement of the esti -mated rereipts and 
expenditure of the Government of India for 
the year 1952-53- [Placed in Library See No. 
IV. O. 1(72).] 
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MR. CHAIRMAN : This will also be 
circulated to hon. Members. Just now it is in 
the lobby. 

ALLOTMENT OF TIME FOR 
DISCUSSION OF THE BUDGET 

MR. CHAIRMAN : There has been some    
uncertainty   about   when   we are likely to 
adjourn.   "Some account appeared in a paper 
that we may have to   continue   for   another 
week.   The position is this.    On the 26th, 27th 
and 28th May there will be a general discussion 
on the General Budget, and on the 29th   and 
30th May, general discussion on the Railway 
Budget. 31st May is put down for official 
business. We have received from the House of 
the People tw<f Bills which have already been 
mentioned.   A third Bill is under consideration, 
the Indian Tariff (Second Amendment) Bill, 
1952, and it is expected that this Bill will be 
passed on the 28th of May in the House of the 
People.   These three Bills have to be taken up 
and passed in the Council. A date has been 
allotted for official business, i.e., the 31st May.   
If   we are not able to complete our discussion 
of these   Bills on that day, we   may have to 
adjourn and meet for a day or two on  Monday 
and Tuesday,  as 1 the case may be.    If hon.   
Members are anxious   to save   their  time   and 
incidentally    the   expenses     of  the 
Government too,  we may   meet   on Friday or 
Saturday evening and take up   further   
consideration   of  these Bills and make sure 
that on Saturday evening we will be able to 
leave for our homes. 

SEVERAL HON. MEMBERS : This will suit 
most of the Members. 

SHRI H. N. KUNZRU (Uttar Pradesh) : The 
discussion on the Railway Budget will end on 
Friday evening.   How is   this possible ? 

MR. CHAIRMAN : Our hours of meeting are 
8.15 A.M. to 1 P.M. SO we expect that the 
Railway Budget discussion will terminate at 1 
o'clock and if hon. Members are anxious to 
leave on Saturday night, in order to get through 
these Bills we may meet at 5 o'clock on Friday 
as a special , measure. 
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SHRI H. D. RAJAH (Madras): Many of the 
Members here have felt that the time given 
for the debate on the President's Address was 
not enough. These Budget proposals that are 
brought before our House are to be discussed 
and not voted upon by us. The General 
Budget and the Railway Budget are to be 
discussed threadbare in this House, I 
suppose. If that isr the case, certainly^I feel 
the Members on both sides of the House may 
like to have some more time. But, Sir, if a 
day is not available to us, I beg to submit that 
at least the hours of sitting on each day 
during the next week may be extended, so 
that you will be able to give a fair and 
impartial adjustment of time to both sides 
o^the House. 

MR. CHAIRMAN : That is a good idea. 
We could give that time in the afternoon. 

SHRI PATTABHI SITARAMAYYA 
(Madras): We sit here from 8.15 till 1 o'clock 
and that is long enough time during this the 
hottest part of the year. It is physically 
impossible to extend the hours for we cannot 
extend the time, backwards or forwards. 
Then, again, for anybody to suggest that on 
Friday we should sit in the evening in order 
to push through three Bills would be to ask 
us to work at high tension. That would be out 
of the question. 

SHRI RAMA RAO (Madras) : May I point 
out that this is a Council of Elders—this is 
supposed to be a Council of old men ? 

SHRI KISHEN CHAND (Hyderabad) : 
The best course would be to extend the 
session till Monday or Tuesday, so that we 
may have more time to discuss these Bills if 
necessary. 

SHRI B. RATH (Orissa) : May I submit 
that while discussing the President's Address 
we did not haye enough opportunity of 
discussing it, and you had the pleasure to pick 
up such Members in spite of the fact that we 
got no opportunity to speak ori our 
amendments. Now the General Budget and 
the Railway Budget are going to be discussed 
here, and because we have a right to discuss 
them, 

we feel that more time is necessary because of the 
experience that we had during the discussion on 
the President's Address. Therefore, as my friend 
Shri H. D. Rajah suggested, either the sitting hours 
should be increased on each day, or the number of 
days should be increased. I find that Members on 
the other side are not pre- • pared to increase the 
sitting hours on each day, and so we request you 
either to increase the number of days or to • give 
us more time during those allotted days so that 
Members of the Opposition would have enough 
opportunity to discuss the Budgets. 

SHRI G O V I N D A  REDDY (Mysore) : 
Before you decide this questio*, Sir, may we 
know whether a day will be allotted for the 
consideration of non-official business ? 

THE LEADER OF THE COUNCIL (SHRI N. 
GOPALASWAMI) : So far as non-official business is 
concerned, it is , not in contemplation that a day 
should be set apart during this part of the current 
session. It may be that we may consider the 
desirability of allotting time for non-official 
business when we meet again in July. 

So far as the time set apart for discussion of 
the General Budget and the Railway Budget is 
concerned, I submit that three days for the 
General Budget and two days for the Railway 
Budget are as much as would seem to be 
necessary for dealing with the general questions 
that arise out of the Budget. I quite recognise 
that while the other House will have the 
opportunity of spending more time on these 
Budgets during the discussion of the Demands 
for Grants this House will not have the same 
amount of time. But that difficulty arises out of 
the fact that we are a second chamber, a 
revising chamber in regard to legislation and 
other matters, and it is not intended that we 
should go into the details of these Budgets to 
the same extent as the other House. We are 
supposed to discuss the Budget only generally. 
And so far as general discussion is concerned, 
the time that is given to these two Budgets in 
this House is exactly the same 
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as what is proposed to be given in the other 
House. So, I submit that the time we have 
already fixed is quite sufficient for purposes of 
discussion in this House. 

As regards the other matter which was 
referred to, namely, as to how we can dispose 
of, before we disperse next week, the business 
that has come up to us from the other House, 
the two Bills that have been reported to us are 
very small Bills; they could probably be put 
through in about half an hour's time. The other 
Bill that is expected may perhaps take a little 
longer. Whether we should meet on Friday 
afternoon is a matter for your consideration. 
Perhaps, if the hon. Members feel, like the 
hon. Member Dr. Pattabhi Sitaramayya, that it 
is desirable to avoid coming again in the 
afternoon in this hot weather, I think nothing 
would be lost by our taking up these Bills for 
consideration on the 31st at 8.15 in the 
morning. It is quite possible that we may finish 
all the three Bills before lunch time, but in case 
the third Bill that is coming up cannot be 
finished by lunch time, we may perhaps stretch 
a point and meet for half an hour or one hour 
in the evening to push that Bill through, so that 
hon. Members who have booked their journeys 
back home might not be inconvenienced. But 
if even that is considered to be an 
inconvenience, we shall have, Sir, as you 
suggested, to meet on Monday, the   2nd of 
June. 

SHRI P. SUNDARAYYA (Madras) : Sir, we 
would like more time to be given for the 
discussion of the Budgets. My second request 
is that the Opposition should be given more 
time as compared with the Government 
Benches. The Government Benches can speak 
on whatever the Government puts forward, but 
the Opposition has to face a lot of criticism, as 
on the last occasion, that we do not come 
forward with constructive proposals. We 
cannot be expected to come forward with 
constructive proposals and help the 
Government in the  io or 15 minutes that  we 
are 

allowed. We would like more time for the 
Opposition Benches. Taking this into 
consideration we would request you to give one 
more day or to cut down the time from the 
Congress Benches and give that time to us. 

SHRI H. D. RAJAH : One hour a day more 
for five days will be enough. That is easy. 

SHRI B. GUPTA (West Bengal): The Leader 
of the Council said we were a second chamber. 
We are undoubtedly a second chamber, but that 
does not mean we should choose to play the 
second fiddle to the lower House. Since there is 
no chance here to discuss cut motions, I would 
request you to increase the time for general 
discussion on the Budgets, because that would 
be the only way of expressing our opinions. 
Since the Congress Government is presenting 
the Budget, they must have discussed this 
matter inside the Party, and they have always a 
chance of formulating and shaping things. 
Since we have the misfortune of being in the 
Opposition here, we should be given particular 
attention regarding the allotment of time so that 
every side of the House can have an 
opportunity of discussing this matter which is 
so vitally important for the country as a whole. 

MR. CHAIRMAN : My suggestion would be 
that we proceed on the basis of the present 
allotment. We have the General Budget 
discussion on Monday, Tuesday and 
Wednesday; and the Railway Budget discussion 
on Thursday and Friday. On Saturday, there is 
the official business. And as the discussion 
proceeds, if the Opposition puts forward 
constructive proposals for amending the 
Budget, we shall certainly consider their 
request. But in the meantime we need not 
commit ourselves to any particular decision 
except what has already been decided. 

The Council then adjourned till a 
quarter past eight of the clock on 
Monday, the 26th May 1952. 


